
4535 Written Answers        [ 17 AUG. 1967 ] to Questions 4536 

(b) The Court held that no offence had 
been established against the Khadi 
Gramodyog Bhavan and the Manager *H the 
Bhavan was discharged. The Assistant 
Manager (Shri H. L. Jain) was convicted and 
sentenced to one year's rigorous imprisonment 
and a .fine of Rs. 7,500. An appeal has been 
preferred. 

(c) and (d) No officer of the Bhavan has 
so far been held departmen-tally responsible 
for this adulteration. The question of holding a 
departmental enquiry is under consideration.] 

 

†CASES     AGAINST     MANAGER,   KHADI 
GRAMODYOG  BHAVAN,  NEW  DELHI 

1063. SHRIMATI VIDYAWATI 
CHATURVEDI:    Will the Minister of 
COMMERCE be pleased to state: 

(a) the number of cases launched so far 
against the present Manager of the Khadi 
Gramodyog Bhawan, New Delhi run by the 
Khadi Commission; 

 

(b) the number of times he was released 
on bail; 

(c) whether any departmental action has 
been taken against the Manager by the Khadi 
Commission; and 

(d) if so, what are the details thereof?] 

 
tLTHB DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI):     (a) Two. 

(b) Twice. 

(c) No, Sir. 

(d) Does not arise.] 

YARDSTICK  FOR NUMBER OF POSTS  OP PAY 
CLERKS 

1064. SHRI R. S. KHANDEKAR: Will the 
Minister of RAILWAYS be pleased to state; 

(a) whether there is any prescribed 
yardstick for the number of posts of Junior 
payclerk, Senior payclerk, Inspecting 
payclerk and Divisional pay Master on Indian 
Railways; 

(b) if so, the details thereof; 

(c) whether the number of staff posted on 
the Central and Western Railways is in 
accordance with the prescribed yardstick; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) to (d) Information is 
being collected and will be laid on the Table 
of the Sabha. 

† [   ] English translation. 


